
TtrARYANA VIDHAN SABIIA
Bill No. 16-- HLA of 2026

THE HAR}ANA LOCAL ALIDIT BIL,L,,2026

A

Bill

to prot,ide on elfectit,e ancl fficient oudit svstem,/ttr all local authorities
untl orher authorities, hodies or in.sfitulions und locul Jilnd and for matters
connected therev'ith and incidental thereto:

WI{EREAS, the Thirteenth Finance Commission (2010-2015), in sub-para
(ii) ofpara 10.161 of itsrepL)rl- Volume-I recommended thatthe State Government
must put in place an audit system for all local bodies (all categories of urban local
bodies and all tiers of panchayati raj institutions) and thc Cornptroller and Auditor
General of India nLust give technic:al guidance and supervision over the audit of all
local bodies in a State at every tier/category;

WHEREAS, it has become irnperative to ensure effective spending of the
grants of the Govemmerit of lndia and the State Government by the local authorities
and other: authorities and to promote public confidence on the utilizatior"Jexpended
of the public money by the local authorities arrd other authorities established by
the State Government;

Be it enacted by the Legislature of the State of Haryana in the
Seventy-seventh Year of the Republic of India as follows: -

l. (1) This Act may be called the Haryana LocalAudit Act,2026.

(2) It shall come into force frorn the date of its publication in the Official
Gazette.

2. In this Act. unless the context otherwise requires, -

(a) "adtninistrative secretary" lneans the Additional Chief Secretary or
Principal Secretary to Governlnent, Haryana, Finance Department" as

the case rnay be;

(b) "audit" means cent percent audit, pre audit, concurrent audit, post
audit, test audit, special audit and such other examination of accounts
and transactions as the Govemment may, frorn time to time, specify;

(c) "auditor" mealls an officer/official of the Local Audit Departrnent
entrusted by the Director to conduct audit;

(d) "cent percent audit" means a post audit of all the transactions of a

particular account for the whole financial year or for such period, as

may be specified by the Director;

(e) "concurrent audit" lneans a continuous audit of accounts of
day-to-day transactions:

Shorr title and
c 011'l rn cn c ern ent

Definitions.
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"Director" means the Director. LocalAudit Department. Han'ana:

"'executive authoriN" lnealls Conrmissroneri E,xecutive Officer:'secretan,
in case of urban iocal bodies and Chief Executive Offlcer. Block
Developmerrt and Panchal'at offi cer-curn-Exec uti i e offi cer. Sarpanc lr

in case of panchayati raj institutions or colnpetent authority of quclr

other locai authority. as the case rnav be;

"Goven'llneltt" means the (lerr.,enunent o{'the State of l-lai-\,ana in tite
adnr i ni stra1i.,,e depar-tment:

''local authorill'"' rnrrans and include suclr authorities as specified irr

the Schedule appendeci to this Act:

"local t-und'' llieans and include the funds as specified in the Schedule
and any'other fund rr'hich the Go.,,en1lneilt ma-v-," bv notification in tlie
Olficial Gazette. declare to be a local fund.

"post audit" lneans the detailed audit conducted after the conrpletion
of tlansactioris:

"pre audit' rneAris audit of day to da1' transactions Lreli:re ''r,ithdraual

or ad.iustment of pa1'rnent or-rt of a local fund:

"prescribed" nreans prescnbed bi, ntles tnade 'r"tnder this Act;

"Scheciule" rneans the Scliedule appended to this Act:

"special audit" means an audit of accounts and transactions perlaining
to a specitied itern or sedcs of items requiring thorouglt examinatiotr.
ar.rd includes re-auclit of the accounts fbr a periocl ali'eadv covered bv

audit;

(p) "'State Goi'emmel)t" r'neans lhe Government r:f the State of Harr,'atta:

(q) "surcharge" rneans an afirount tbr uirich the Dnlector makes a persorl

liable for loss, waste, rnis-application crr rnis-approptiation of any,'nlone)'

or propertl,';

"test audit" means a selective sanrple based examination of accounts

and transactions.

An auditor shall conduct the audit annuallvibi-annuallt, ot' at suclt

as he may deern fit.

(h)

(i)

(i)

(k)

(l)

(m)

1rr )

(o)

Audit ol

(r)

iiccounts. 3. (l )
interrrals.

(2) An auditor shall audit the accounts of a local authorit,v or local fund in
such rnanner. as may be specified and il,hile conducting audit. atr auditot' shall

exercise the powers and perfonn the lunctions of the Direclor under this Act.

(3) An auditor may also conduct pre audit. concul'rer'lt audit or post audit
of any losal authority or local fund as found necessar) under the prov'isions of anrv

iaw goverrring thern or as may be directed b.y" the Director in consultation r,r,ith the

Gor,'erlrnent.
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1. The Director may. with the previous sanction of the Govemnrent arrd without
prejudice to the provisions of section 3, auditthe accounts of any authority, body.
institution or f'und not included in the Schedule subject to such terms and
conditions, as may be agreed upon between the Director and the person responsible

for the administration of such authority. body, institution or furrd.

5. (1) The accounts of a local authority relating to every financial year shall

be prepared or caused to be prepared by executive authority for audit within three
months lrom the end of the financial year, in strch form and firanner, as may be

prescribed.

(2) The Director may recornrnend the Govemment to witl'rhold the release
of funds to a local autliority which fails to furnish accounts firr audit on expiry of
three months lrorn tire end of the financial year.

6. (1) For the purposes of audit under this Act, an auditor may;-

(a) reciuire in r,vriting, the production at the place of audit, such
vouchers, staternents, returns. colrespondences, notes or any
other docunrents including documents in electronic forrn" the
perusal or examination of which are necessarv fbr the elucidation
of the accounts and transactions;

(b) require in rvriting, any employee of a local arrthority or an authority
adniinistering the local fund mentioned in the Schedule
accountable for or having the custody or control ofsuch vouchers,
staternents, retums, correspondences, notes or other documents
including documents in electronic fonn or any person having
directly or jndirectll,. any share or interest in anv contract with the
local author-ity or the authority which administers the local t'und
to appear in persott before him and answet' any question and
require ally person so appearing to make and sign a declaration
with respect to such document or to prepare and furnish any
statement relating thereto; arrd

(c) in the event of an explanation being required from any officer or
member of a local authority or an authoriry administering the iocal
fund, invite such person and shall in u,riting, specify the point on
which his explanation is required.

(2) Ar auditor may, in any requisition rnade under sub-section (l ) specify
a period of not less than three days within which the said requisition shall be
cornplied u,ith,

7. Any person who willfully neglects or refuses to comply with any requisition
lawfully made upon hirn under clause (a) or clause (b) of sub-section (l ) of section
6 shall be liable to a penalty which shall not less than one thousand rupees but may
extend to five thousand rupees:

Fower to audit
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ol fund no1

rncluded in
Scheduie.

Liability o1-

cxec rltive
authority 1o

prepare and
present aocounts
lbr audit.

Power 1o require
production of
accounts and
attendancc of
pcrsons f'or audit

Penalty for
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Provided that no sLICh penalty shall ire imposed against an) person unless
Ite has been given a notice to sltow cause why the penaity should nol be itnposed
within a period of fifleen da.vs of such notice.

8. The audit of the accounts prepared and presented for audit under section 5

shali be completed h1'an auditorwithin a period not exceeding six months or suclr
period. as ma,v be prescribed.

9, As soon as practicable after the cornpletion of the audit but not later than
three months thereafter. the Director shall send a repon tcr the erecutive authoritv
ctrncenred on the accourlts audited and copies of the reporl to such officers and

bodies or institutions. as the case may be.

10. The audit reporl issued b1 the Drrector shali include"-

(a) arl_v- piiyment lvliich appears to have beett made contrarv to any' lau'ot'
order of the Government:

(b) the amount of an1' deficienc-v or ioss rt'hich appears to ha'r'e been

caused by the rregligence or tniscotrduct of any persol't in the

perfonnance of his duties:

an) case of misappropriaticn or inipropet'utilization of tlt'- iund:

the anic.unt, if any, recei\/ed w'hich ought to har e been brought into

account but not taken:

(e) any other material improprietl, ol irregularity obsen,ed in the auditl

attd

(0 rernedral actiorr and suggestion to imprrrle the accounting system,

11. (1) On receipt of the audit report sent uuder seciion 9" the executive

authorit-v shall, r,n,ithin a period of tu'o months. either retnedl,' 1he defects or
irregularities. if an1," pointed out therein attd place the audit repofi together with a

staternent of action taken or proposed to be taken thereon before the meeting of
rhe governing body of the authoriry concemed. 'flte erecutive authoritl, s1.,u11 o,to.

within a month frorn the date of the said meeting" send to the Director, a repoft of
having remedied the said defects/irregularities or subniit atr explattation irt regard

to such defects/ irregularities,

(2) On receipt of such report or explanation" the l)irector Inay-

(a) accept the report of having rernedied the defects,' irregularities or
the explanation in regard thereto and drop the objection: or

(b) hold that any or all of the defects/in'egularities pointed out in the

audit reporl have not been rernedied.

(3) The Director shall, within two months fiorn the date of receipt of the

reporl or explanation, or if no such repoft or explanation is received. on expirl of
the total penod of three months referred to in sub-section ( 1). pass an order thereon.

(c)

(d)



5

If the Director holds that any defect or in'egularity pointed out in the audit report
lras not been remedied. he shall state in the ordeq -

(a) 
;ffilT:li:j:*.t 

or irregularitv can be regularized and ir so. bv

(b) 
::ffi J:f;'#["ff '?i:1, ff HH:f;:lilllh*n"ne.hev

(c) whether the amount to which the defect or irregularity relates to,
in his opinion, be charged and, if so. against whom.

(4) The local authority or an), other authority, body or institution
acinrinistet-ing the local fund shall publish in its next adrninistrative report. extract
of the defect or irregularity, if any, pointed out in the audit report, the explanation"
if any, given by the executive authority under sub-section ( 1) and the order passed

thereon by the Director under sub-section (3) above.

(5) Nothing in this section or section 10 shall preclude the Director, at an-v

tirne. frorn bringing to the notice of the Govenrment such actions as may be
necessaly, any information which appears to the Director to suppofi a presurnption
o1'crirninal misappropriation or fraud or, which, in his opinion, deserves special
attention or immediate investigation.

12. (1) The Director may disallow any payment ruhich appears to him to be
contrary to larv and surcharge the same against the person making or person or
body of persons authorizing the making of the illegal payment and may charge
against an-v persott responsible therefor, the amount of any deficiency or ioss
caused by the negligence or misconduct of that persol.l or anv sum received which
ought to have been, but has not been brought into account by that person and
shall, in every such case. cerliflz the amount due from such person.

(2) Any person aggrieved by the surcharge may, within one month from
the date of receipt of the decision of the Director may apply to the administrative
secretary, to set aside the surcharge and he, after taking such evidence as is
necessary, may confinn, rnodifz or rernit the same.

(3) Every sum certified to be due from any person by the Director under
this Act shall be paid by such person to the executive authorifv within one month
from the date of intirnation of the decision of the Director to him unless, such
person has filed an application against the decision under sub-section (2) above
within such tirne and suclt amount, if not so paid, or such amount as due, rnay be
recovered as an arrear ofland revenue.

13. The Director shall exercise the following powers and performs the following
functions. namely: -

(i) to settle the audit objections included in the audit report;

(i0 mali approach the PrincipalAccountant General to provide necessary
technical guidance and support on the audit and maintenance of
accounts and transactions of a local authority or local fund;

Director to
surcharge illegal
paytnents and
loss caused by
negligence or
rnisconduct.

Powers and
functions of
Director.
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(iii) may condone any paylneni made from a local fund of a sum not
exceeding ten thousarid rupees or such amourlt of surn. as n'rav be

pre scribed. which appears to hirn to be contran'to lau. if in liis oprnion.
there u'as no negligence or rnisconduct on the pafi of the person nrakins
or authorizing such payrlleut: and

(ir') any other po\\'el'and function. as t:ray be prescribed,

14, The Director lna),. b1' general or special-order delegate io an au.litor all or
anr,- of the powers 10 be exercised or functions to be per{blined bi,' him r"rnder this
Act or the lules made thereundei' except the pou,er unCer clause l iii) of section 1 3.

subject to sr-rch conditions if any'. as specified in that order.

f 5. (1) f-he cost of audit of accounts and transactions as specified bv tire
Govemnrenl slrall be paid by the authr)rit-y collcerned.

(2) I he Ciovertment rla.v. lrv general or spcciai ordei'. e\cmp1. eithel'
,'vholly, or in part, any authoritv fi'oni thc liabiliti' to pa)' the ct-rst of audit undet'

sub-section ( I ).

(3) If the cost of audit due under sub-section (1) is not paid u'ithin one

Vear fi'orn the date of it becoming due. thc Goverltletrt llta]- olt the rccot-trlrretrdatiott

of the Director adjust the same against the grant or other sul'ns^ if an-r'. ua1'able to

such authority:

Provided that if r1o grant or other sums is payable to sut:lt authol'it\'.

the cost of audit shall be recovered by the Director in such n.lanuet'. as ttiay be

prescribed.

I6. The Ilirector may. rvhen circumstances so w'arrant. dispense u'itli detailecl

auclrt of any account or class of transactiotrs and apply such limited chcck irl

rclation to such accoultts ol'transactions, as he may deertr fit.

17. (1) Whenever any defalcation or loss in mone,v or stores of any lr:cal

authorirv or authority. body or institution adn.linistering the local fund caused due

to misappr-opdation, theft or natural calarnities is detected. the fact shall be prornptl;-

reporled by the authoritl, to the Director giving in detail the circumstatlces rt'hich

led to such defalcatioti or loss.

(2) On receipt of a report under sub-section (1). the Director sltall

irnmediately, conduct or cause to conduct a special audit of the accounts atrd

transactions of that authority:

Provided that nothing in this section shall prevent the erecutiie
authority fi'om initiating criminal proceedings agairrst any persoll sttspected of" or

involved in, any defalcatiorl or loss of tnonev or stores.

18. l-he Director shall submit a consolidated report r'rl'the accouttts atid

transactions of execulive autlrorities audited by him containing such parliculars

which lie inrends to bring to the notice of the Govenrrnent and the Govetrtment

shall cause the consolidated repoll to be laid. as sooll as may be. after it is receir''ed'

befbre the State Legislaturc.
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lg. No civil court shall have jurisdiction to entertain any suit or proceedings in Bar ol

respect of any action taken or to be taken by the Government or the Director or any .lurisdiction

officer in pursuance of any power conferred by or under this Act.

2A. All audit of accotrnts and transactions pendin-q at the corlmencement of Special prrrvision

this Act in respect of any local authority or other authority shall, notwithstanding lbr pending audit

anything contained in this Act, be continued and completed by the Director, within
such time, as ma), be prescribed. as if this Act has not been enacted,

21. The provisions of this Act shall have effect notwithstanding anythine Acr to override

inconsistent therewith contained in any other law made by the l.egislative of the :,:::i,r.r,,
State for the tinre being in force.

22. No suit, prosecution or other legal proceedirrgs shall lie against the Director Protection o1'

or any officer under this Act or any official acting under the directions of such action^takcn in

officer. fbr anything which is done or intended to be done in good faith under this good faith'

Act or any rule or order ntade there under.

23. The Director or other officers while acting or purporting to act in pursuance public servants

of the provisions of this Act or an\, rule made tlrere under shall be deemed to be
public servants within the meaning of clause (28) section 2 of the Bhartiya Nyaya
Sanhita. 2023 (tientral Act 45 of 2023).

24, (1) The Government may. bv notiflcation in the Official Gazette. make rules Power 1o Inake

ior canl,ing out the purposes of this Act. rttles

(2) Everl' rule made under ttris Act shall. as soon as may be, after it is
made, be laid before the State Legislature.

25" (1) If any diflicuity arises in giving effect to the pror..isions of this Act, the Power to rcrrove

Govetnntent may. by order published in the Oftlcial Gazette. rnake such provision, difficulties'

not incousistent with the provision of this Act, as appears to it to be necessary or
e.xpedient. for removing the ditficulty:

Provided that no such order shall be made after the expiry of a period
of two years frorn the date of corrmencement of this Act.

(2) Every order made under this section shall. as sooll as may be, after it is
made, be laid before the State Legislature.

26. The Govetmnent may, by notification. in the Official Gazette, add any entry Power' 1o amencl

to the Scheduie: Schedule.

Provided that no local authority and local fund shall be omitted from the
Schedtrle except by the authority of law made by the State Legislature.

27. The provisions of this Act shall not apply to any case, suit. appeal, revision Savings

petition or any other proceeding that may be pending at the comrnencement of this
Act before the Director, Government or civil court and the law in force imrnediateiy
before the commencement of this Act shall, notwithstanding any,thing contained
in this Act, continue to apply to sucir cases! suits. appeals, revision petitions or
other proceedings.
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THESCHEDLILE

(see section 2)

I. Local authority

L AllMunicipalCorporations

2. All Municipal Councils

3. All Municipal Cornmittees

4. All Ziia Parishads

5. AllPanchayatSamities

6. All Grarn Panchayals

1. All State universities

8. Chaudhary Charan Singh Hat'yana Agricultural Universiry'. Hisar"

9. Board of School Education Haryana, Bhiwanr

10. Nlaharaja Agrasen Medical College

il. Local fund

l. The charitable endournent funcls

2. All relief funds

3. All State Govemmentr'State Governrnent aided educational institutions
inciuding engineering and rnedical college.
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STATENIENT OF OBJECTS AND REASONS
In view of Acts/Rules of Local Audit Departrnents of other states in India

and the satne functioning of the Local Audit Department I{aryana, there is
t'equiretnent of preparing an Act of the deparlment io provide a robust statutory
tiamework that elnpowers the Local Audit Department, Haryana, to conduct
independent, titrely, and effective audits of LocalBodies (Panchayati Raj Institutions
aud Urban Local Bodies) and other miscellaneous Local Fund Institutions i.e. all
State Universities. Board of School Education, Bhiwani. Iv{aharaja Aggarsain
Medical College, Govemment/Govemrnent Aicled High Schools, Senior Secondary
Schools. Colleges and any other authoritl,, body or institution established by or
under any law or order of Govenrment and any other fund i,vhich the Govenrment
rna1, by notification in the gazette, declare to be a local fund for the purpose of
this act.

It is required for strong legalpowers to compel the production of records or
enforce accountability of the auditee institutions to the Auditors and for developing
strict iegal mechanism to ensure local authorities to reply the audit paras within a
fixed tirne fi'ame. TheAct will legally empower the Director of LocalAudit to issue
surcharge notices directll, to the responsible for financial irregularities. This act
will provide statutory backing to protects the audit framework from local political
or adrninistrative interference. It mandates statutory tirnelines for subrnitting annual
audit reports to the State Legislature, ensuring transparency.

NAYAB SINGH,

ChiefMinister. Haryana

The Governor has,

207 af the Constitution of
Assernbly the introduction

Chandigarh :

fhe 26th August, 2026.

in pursuance of Clauses (1) and (3) of Article
hrdia, recommended to the Haryana Legislative

and consideration of the Bill.

Dr. Virender Kumar Dahiya, IAS,
Secretary.

N.B.- The above Bill was published in the Haryana Government Gazette
(Extraordinary), dated the 26th August, 2026, under proviso to Rule
128 of the Rules of Procedure and Clonduct of Business in the
Haryana Legislative Assembly.
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FINANCIAL MEMORAND TIN{

The State Govemment is going to enact the Haryana LocalAudit Bill. 2025

to provide an effective and efficient audit system for all local authonties and otlier
authonties, bodies or institutions and local fund and for matters connected thereu'ith
and incidental thereto: as pt:r reconimendations of the Thirteentir Finance
Commission (201 0-201 5). in sub-para (ii) of para 1 0. 1 61 of its report- \bh"rrne-I.

In order to align the provision of Paymenl of cost o1'audit. the department
rvill charge audrt fee fronr all local authorities and otlier ar:thorities. Lrodies or
institutions ancl local funcl etc. f-or rendering audit ser-u'ices.

f he proposed enachnent (Section- 1 -5') of tl-re Ilarl'ana l-ocal Aridit Bill. 2025

is to:

"15. (1) The cost of audit of accounts and transactiorls a\ specified b1'

the (lovemment shall be paid by the authoritv concerned.

(2) I-he Goverlment may'. by general or special order. r-xelr.lpt" either
v.,holly or in part, any authcritt,frorn the liabiliq'to pa\,the cost of'

audit under sub-section (1).

(3) if the cost of audit due under sub-section (l) is not paid t,itltiu
one year fi'orn the date of it becoming due. the Govetntnent rnav

on tlre recoml.nendation of the Director adjust the sante against

the grant or other sums" il an-v. payabie to suclt autlrorit,v:

Provided that if no grant or other sums is payable to such authoriq,.

the c:ost oi audit shall be recovered by the Director in sucli mannel'. as may be

prescribed".

Accordingl,v, the Haryana L t-rcalAudit Bill. 2026 is required.
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Memorandum regarding delegated legislation
I'he Hatyana Local Audit Bin,2A26 to provide an effective ancJ efficient

audit systeni for all local authorities and other authorities. bodies or institutions
and fotrnatters connected therervitli and incidental tliereto, The main object of this
billto facilitate accountability through appropnate auditing system of accountable
and auditable entities liaving local funds.

Section-3 of the Haryana Local Audit Bill, 2026 regarding provision for
conducting various [,pes of audrt i.e. annually/bi-annuall1,. pr"e-audit, concurrent
audit or posl audit etc. Section-4 Power to audit accounts of cerlain authorities,
bodies, institutions or funds not included in the Schedule fcr conducting audit
subject to such tems and conditions, as rnay be agreed upon between the Director
and the person responsible fbr the adrrrinistration of such authorify, body, institution
or fund not inciuded in the Schedule. Section-5 Liability of the Executive authority
to prepare and present accounts for audit in time. Section-6 Power to require
production of acoounts and attendance of persons fil' audit all relevant record at
the place of audit rvhich are necessary fbr the elucidation of the accounts. To
appeal'in person (any ernployee of a local authority or an authority rvhich administers
a local.furtd) before the auditor for answering any cluestion. Section-7 Penalty for
disobeying requisition to any person who willfully neglects or refuses to complv
,uvith any requisition shall be punishable with a fine of not less than one thousand
rupees. which may extend to five thousand mpees. Section-8 Completion of audit
of accounts pr-epared and presented for audit under section 5 shall be cornpletecl
within a period of not exceeding six months or as may be prescribed. Section-9
Audit report to be sent to Executive authority and cenain officers and bodies/
institutions after cornpletion of audit within tlrree months. Section-10 Contents of
audit repon i.e. any payment which appears to have been tnade contrary fo any larv
or order of the Govemment; the amount of any deficiencv or loss wliich appears to
have been caused by the negligence or misconduct of any person etc. Section-11
Procedure to be followeci on receipt of audit is defined forboth issuing authority
and receil'ing authol'ity. Section-12 Directorto surcharge illegalpayments and loss
caused by negligence or misconduct and its procedure defined under this section.
Surcharge means an amollnt for which the Director makes a person liable for
loss. waste" rnisapplication or rnisappropriation of any money or other property.
Section-13 Powers of Director regarding settlement of audit objections, approaching
PrincipalAccountant General of the State etc. Section-14 regarding delegation of
powers and function of Director. Section-15 Defining manner of charging audit fee
fot- conducting audit of auditee institutions. Section-16 Power to dispense witlr
detailed audit to apply such limited check in relation to auditof such accounts or
transactions, as Director may deem fit. Section- l 7 regarding any defalcation or loss
in money or stores of any local authority or authoriw, body or institution caused
due to misappropriation, theft or natural calamities is detected; the fact shall be
prclrnptly repofied by the authority to the Director. Section-18 Laying of consolidatecl
audit report on the accounts of ULBs/PRis audited by LocalAudit containing such
particulars u,hich he intends to bring to the notice of the Govemment and tlre
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Governtnentshall causethe consolidated reportto be laid. as soon as lna.v be. afier
it is received. betbre the State Legislation. Section-19 Bar ofjurisdiction of civil
courls to protect the auditors frorn Civil Suits who are working by using the polr'ers

provided under this act. Section-20 Special provision for Pending audit of accounts

at the colnmerlcernent of this Act in respect of anv local autlrority or other authority
shali. be continued and completed by the Director. Section-21 Acl to overlide other
enactrnents- No provisions of thisAct shall have eff'ect notu'ithstanding an.,'thurg

inconsisterit therew'ith contained in an-v otlier law made b1' the Legisiative of the

State lor the tirne being in force. Section-22 Prott-ction of actioti taken in good faith
for rnaking provision tlrat no suit, prosecution orother legal proceedings shall lre
against the Director or anv officer for anytlring vviricli is done or intenCed to be

done in good faith under this Act or any rule or order made there untier. Section-23

for defining that Director or otlier officei's to be puhlic ser\ ants withirt the nreantng

of clause (28) section 2 of the Bharli-va Nya1,a Sanhrta 2023 Central Act 45 of 2023.

Section-24 provides Power to make rules for the purpose of car'ryring irtto effect the

provisions of this Act. Section-25 Porver to remove difficulties u,hich arises in

giving effect to the provisions of this Act. Section-26 Power to arnetrd Schedule. by

notification" in the oflicial gazette. Section-27 Savings - l'his Act shall not appl,v to

auly suit" appeal. revision petition and an1' other proceedings cotrtff)ellced befbre

the cornmenceirent of the Act.

This delegatiorr of po*'er to the executive is of nonnal cltaracter. Hence. the

memorandum regarding delegated legrslation as required in rule 126 of the Rules of
Proceclure and ConCuct of Business of Haryana Legislative Assenrbly'.
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